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. " 
INTRODUCTION 

I, the Chairman 'of the Committee on Government Assurances u 
authorised by the Committee, do present on their behalf this Third 
Report of the Committee on Government Assurances. 

", 
2. The Committee (1985-86) were constituted on 20 May, 1985. • 

I 

. 3. At their th)IIB sitting held on 10 July, 1885, tile Committee took 
the evidence of the representatives of the Ministry of Communi~~ ti 

tions (Department of ~osts) in connection with the non-implementa-
tion of the assurance given' on 3 May, 1983 during the Eleventh 
Session of Seventh Lok Sabha in reply to USQ. No. 9837 regarding 
Post Offices working on S!lndays and postal ~lidays. At their eighth 
sitting held on 18 December, 1985, the Committee considered and 
adopted the draft Third Report. 

, 4. 'l1le Minutes of the aforesaid sitting of the Commi,ttee form 
part of this Report. 

5. The conclusions/observations of the "Committee are contained 
i~ tbe succeeding cbapter. . 

6. The Committee wish to e'tpress their thanks 1:0 the offici;. of 
the Ministl)' of Communications (Department of Posts) who . ap-
peare« before the Committee. , 

• 
Nsw Dl:LlII; 

, . B. K. GADHV1, , 
I De,cember 16, 1985. C'h4ifm4tI, 

Agnzh4y(ina--::::26~,--:l~907==--r.(&l""'''''''ka-)- Commltttee Oft 

,,, (v) 



REPORT 

I 

On 3 May, 1983 in reply to a written question No. 9837 regarding 
Post ·Offices working on Sundays and postal holidays.(Appendix), 
the Deputy Minister in the Ministry of Communications gave an 
assurance that the information in regard,to the names of post oftlcea 
and their working hours which functioned on Sundays and postal 
holidays in the years 1980, 1981, 1982 and 1983 and the number of 
letter boxes in the country with State-wise list which had. clearances 
of daltie on Sundays and postal holidays, was being collected and 
would be ·laid on the. Table of Lok Sabha. 

2. On 21 January, 1984, the Ministry moved the Committee· 
through the Department of Parliamentary Alfairs for dropping the 
assurance on the ground that the information to be furnished in ful-
filment of the assurance in question ~Is very voluminous and would 
inv(llveconsiderable work which might not be commensurate with 
the object or purpose for which the question had been asked. 

3. At their sitting held on 6 February, 1984, the Committee, atter 
considering au aspects of.the matter and the reasons advanced by 
the Ministry of Conununications (P & T Board) for dropPJ.n, of the 
assurance and decided not to 'accede to the .ritquest of· the Ministry. 
The Conunit~ee desired that the Ministry might implement the as-
surance by laying on the Table· of the House informafion in conve-
nient batChes each covering part of the informatio~. 

"-
4. The Ministry again reques~.the Committeeon 30 November, 

1984, through the Dep~rt~ent of rtt.l'liamentary Mairs tor dropping 
the assurance on the plea that: .• . 

"When the assurance was given the magnitude of the ,work 
.,volved in the fulfilment of the aaurance coUld not be 
adjudged properly .... Now the J)repartJDent of Parua-
mentary Affairs .... have intimated that the Committee . 
on . Govemment Assurances have not agreed to drop this 
assuram:e. As such this IUIIQI'ID.Ce II required to be 
tulfllled. 

• • • 
inlormaticm turm.bed by the po.tal eircleI II fa the shape 
of big volumel ~ it ril tab a lot of time til compIIa-

,. 



2 
tion .... There '~e 'i6 Postal Circles in the country from. 
whom such information has been received by us ..... . 
this work will have to b~ completed by deputing 2 or 3' 
dealing hands for 10 hours daily for a number of months 
and the estimated expenditure in fulfilment of the 
assurance is about Rs. 34,000 ..•...... " 

5. The Ministry furnished a booklet of in.{ormation received by 
,. them from the Post Master General; Kerala Circle to fortify their 

plea that the collection of information involved enormous time, labour 
and expenditure. tI. 

6. Subsequently on 16 JURe, 1985 in reply to a reference made, 
the Ministry informed the Committee as follows:-

"The information required in respect of part (b) of the 'ques-
tion is very voluminous and would consume a lot of time 
for its compilation. The labour and the cost involved for 
compilation would also be -quite huge~ The informrltion. 
from 1-;6-1982 onward is under compilation and would be 
furnished by 25th iristant. Compilation of information in 
respect of years 1980 and 1981 'would take about one year. 
As already suggested that the information would be quite 
volumino~and time consuming, it is once again requested 
that this part of the assurance may be dropped". 

. ~ 

7. At their sitting held on 13 June, 1985, the Committee decided 
~o hear the views ~ the representatives of the Ministry o~ 10 July, 
1Ii185. After the com)nunication to this effect had been issued to the 
Mini9try on 19 June; 1985, the Ministry furnished a statement con-
taining the complete information reqJ.lired in iIllplementation of the 
aforesaid assurance. . 

• 8. On 10 July, 1985, th~ Secretary, Ministry of Communications 
(Department of Posts) appeared before the Committee. When asked 
to state the-reasons for delay in itnplementi~g the assurari.ce and 
alJt)' for making the request. for dl'Qpping -of the assurance, the repre-
sentative Qf the Ministry replied:-

.. ·'When our Minister .,made an assurance on. the floor of Lok 
Sabha and stated that he wou'd be giving certain informa-
tion regarding the post offices working on holidays, it .was 
definitely our intention to honour the assurance. But 

"during the time wbeJ'l the material was being colledec:l, it 
. , _ W8I DOticedthat' the informatiOn to be coDected was 
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volunynous and, therefo:fe, the -concerned officer at that 
time had some doubts and sorne discussions which were 
rather umoI'1wiate because it is quite obvious when the 
Minister had made an aseurance to tbe Parliament, this· . 

,had to be carried out and the delay in fulfilling this &8Sur- . 
anee is very deeply regretted. In fu:lfiJ.m.ent Of the -.sur-
ance given by the Minister, \ve have been able to furnish 
information to you and we are sorry that we are late and 
we would like to assure the Chainnan and others here 
that on similar matters' the Department will be taking all 
care to see· that tht.· assurances are invariably fulfilled in 
proper time." .. , 

9. Enquired about the precise steps taken to collect the requisite 
information for .implementation of the assurance and also the stage 
when it was realised that the requisite information would be 100 
voluminous, the witness informed the Committee as follows:-, . 

"Immediately after our Minitt~r gave the assurance in the Lok 
Sabha, action was taken to address ali tbe Heads of Postal 
Circles all over India for the information. Following our 
letter, we started getting the information, the first one on 
13-5-83 from certain Heads. They wanted further clarifica-
tion. The~ are certain Post Offices which are departmen-
tal, certain others which are extrQ-departmental, there are 
certain telegraph ofHces. Post Offices do not work OD Sun-
days; but telegraph offices wor~ ...... In the process of 
answering these queries some time w~ unfortunately 
lost and at th(lt time t~ -4ben officer who Was handling 
this case considered that the matter was voluminous and 
was rUIl}ling In~o lots of pages. So, he thought it fit tv 
come back to th* Minister." , 

10. The representative of the Ministry was asked on what ~te 
the advance copy of Unlrtarred Question No. ~7 admitted for 
answer on 3 May 1983 was received by the ~istry and what action 
was initiated to collect the requiaite information. In reply, he 

, stated:- . . ,"'Vf;1"~"~ 
~,t 

"The advance copy of the question was received on 22-4-83. 
We wrote to all Heads of Circles on ~5-1983. They had 
in tum to get the information from subordinate postal 
divisions. So some of th.~ wrote beck to them (Heact. 
of Circles) and some of them tookaetfon afte,'tome time 

o 
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and then We received certain queries about wlult type of 
offices should be included etc." 

11. Pursuing the matter further, the Cornp1ittee asked the Secre-
tary of the Department about the dates when different Heads of 
Circl~s sent the requisite information and the- date when the Depart-
ment of Posts made a request to the Committee to drop the assurance 
on the plea that the information . was "voluminous." ,The wi~ess 
clarified: 

, 
"Information was received ~s ar~sult of our letter of 5-5-1983 

from some circles. Some 'Of them were complete and some 
were not complete. Therefore, this matter was explained 
in a note to our -own Minister, Mr. Patil who made the 
assurance to Parliament. It was brought to his notice on 

'19-11-1983. We sought th~ Minister's permission to refer 
it back to the Commit~ and request that the' assurance 
may' be dropped. Thir was agreed to and thereafter we 
wrote to th~ Committee." 

t 

12. The Committee asked the witness as to what action had been I 

taken to implelllent the assu,rance. during the period from 5 May, 
1983 to 19 November, 1983 when the matter was placed before the 
Minister for approaching the Committee to agree to' drop the assur-
ance. The witness informed that the Department issued reminders 
and clarification sought by the Heads of the Cir~les (Posts).' 

13. Drawing attention to the,reply to the question on :3 May, 1983 . 
that "the information is being collected &nd will be laid on the Table 
of the IJouse" and to the actual issuance ·of Ministry's letter oBly 
<>n 5 May, 1983 to the authorities concerned to • supply the requisite 
information i.e. 2 '-days after the reply was given in Lok Sabba, the 
Co~ittee enquired of the witness to reconcile the contradiction. 
Th~ witness submitted: 

"I would like to clarify. When this Unstarred Question came 
to us, at that stage we decided that some information could 
be given straightaway and in respect of some other, we 
have to collect it from other sources .... It should be 
wewed that when this reply was given, the intention flu 
to, sJY that the information was being collected, t}lat is; in 
tbe prOCess of being collected." I : 

" 



t· 

14. 'nle witness add~ that the words "~8 being collected", were 
intended to 'Convey· that the infonnation would be collected. ancU.aid 

"on the Table of the House . 
. " 

15. Asked about the mechanism in the Department of Posts to 
deal with the Parliamentary matters and the level at which ~e deci-
sions were taken, the witness stated:-

"Our office is divided ~nto a number cf branches and each 
branch maintains a register of all references from MPs. or 
MLAs. or matters relating to. Parliament questions and a 
watch is kept by the Section Officer or the Branch Officer 
and even at the level ·nf Secretary, the registlr is being 

. looked into every now and then. But in this particular 
case, probably because the reply was given, a total watch 

. on the implementation of the assurance seems to hav~ been 
cverlooked. " 

16. When asked about the efforts made to do away with this kind 
of laxity prevalent in the Department, the witness st.!lted:-

. I 

"Definitely .. All the officers concerned' haVe been informed 
that there has been a slackness in the particular case. They 
have been cautiQJled to. see that all the pending eases are 
reviewed and that ncte is taken of anyttting which is 
unduly delayed so that a similar thing does not occur." 

17. TOe Committee enquired further as to ~whyaction in this case 
was not taken to implement the a!Surancc bY laying the infonnation 
in ~uitablebatches as it was considered to be voluminous, in terms of 
the ellT'lier recommendation of the Committee on Government Alsur-
an,ces (.1984-85) contained in para 5.1 of their Tenth Report, namely, 
that if the infomlation required to be furnished in fulfilment of the 
assuranCe in question ~88 very voluminous and likely to involve 
considerable time:'the M~nistry might implement the assurance by 
laying the informaticn in convenient batches. In reply, the witness 
informed the Committee as under: 

"As I mentioned earlier some portions were being.fDllected 
and we had some information in relation to one or two 
States. At that there was a written coinmunication to the 
Committee on. Government Assurances ana also perlOw 
l'epresentation from the OfIlcers eOll'Oerned so there seemed 
to be lack of follow up. Oftlcen felt that it might be drop-
ped. The· o8leen who attended It At thllt time they lilt - . 



. 
that the information would be voluminous and they 
thought it would 'be dropped." 

18. The Committee further pointed .out that when· once the re-
quest of the Ministry for dropping the assufalce was not acceded to 
bY' the Committee, why efforts were not made since then to collect 
the information. The witness stated:· 

"After August 1984 efforts have been made to collect informa-_ 
tion from the circles ftom where we had received incom-
plete information. As I mentioned earlier, let me again 
say that this work not being done in the previous one and 
a half years was hot justIfied. It should have been done. 
If we had put a little extra .effort we would have been able 
to complete it." . f . 

19. Pointing out that the. post offices and letter boxes forming the 
basic structure of the Department of Posts, the Committee desired to 
know the reasons as to why such information was not available. The 
witness explained: 

"Allover India there are 1,40,000 post offices. The timings of 
these post offices is fixed according' to. the receipt of the 
mail by train o.r plane and this work of fixing time is done 
by a large nw:nber of suboidinate offices'and nM by us." 

20. Asked about the criteria for opening Post Offices OD Sundays 
and holidays, the witness replied: \ ,. . 

"Formerly certain· post offices used to be kept open on Sundays 
and holidays. Some four-fi:ve years back a review was done 
and we found the amount of traffic generated on Sundays 

• and holidays is low and, as such, it was' not considered 
necessary to keep these Post Officel ope.n on Sundays and 
holidays. Only some telegraph offices and night post 
offices are kept open on Sundays and'holidays." 

.21. The Committee then asked that if it was so why did the De-
partment reply in the affirmative to the question of' ppst 'Offices beine. 
opened on Sundays and holidays instead of replying in negative in 
their written answer. The witness stated: 

• 

.. ' 

'-nte Question W8.8 whet)ler there were some post oftlces which 
. worked on Sundays and holidays .and the answer WIS l1a 
the afBnnative." 
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22, The Committee desired'to know as to how it became possible 

to implement the ass~ance just a day btfore the date fixed for the 
repl'eJent&tive of the Mi~stJy to appear before the Committee for 
oral evidence while it waS being considered difficult for more than 
two years necessitating the request to drop the a.uran~. In a 
written reply, the Ministry furnished the following explanation: 

"It is a fact that most of the informMion that was sought for 
had bee~ collected by November, 1983. The request to 
drop the assurance was made only because the information 
was voluminous. When the Committee on Government 
Assurances decided in June, 1985 that the assurance could 
not be dropped, it was observed that information from 
three circles was not in file. The cireles were also ad-
dresed again to send the information in Hindi 8S the Hindi 
version had also to be furnished 'to the Committee.'''''' 

n 
RECOMMENDATIONS/OBSERVATiONS 

23. From the futs mentioned In the preeedlng pal'q1'&pbs. t..e 
Committee are constrained to observe that the ..MInistry did nol 
accord due importance and required attention to tbe .... ranee 
given by the Minister In tbe House. The CfII\1lmlttee would llke to 
observe that before suggesting an assurance in reply of tbe Minis-
ter all considerations about the time, efforts and e\lCpenditure in-
volved should be carefully weighed and once It is decided to five 
assurance, necessary action with a proper planning should be ini-
tiated and pursUed closely with appropriate speed so as to ensure 
that the assurance is ImPlemented within the least loss of time. 

24. The Committee are of the view that in the Instant ease It 
could have been well anticipated -ti1at the postal n~tWOl'k being 
spread allover the country, the work Involved ""as bound to cover 
a wide area. With a proper and clear direction, the Information 
eOuid have been colleCted much earner avoiding waste of time and 
efforts. 

25. The Committee regret that the Ministry showed a typical 
casual and lax attitude in dealiDg' with this assuraace rlcht from 
t he very belbuiiDg. Firat the MiDiatry did not take. timelr and 

, well concerted steps to coiled tbe Information anti tileD after a 
lapse of about nine MOnths it was reaUIed that the required lafor-
matiOD would be volum.IDous and Committee should be approached 
to drop tbe assurance. And when the Committee dedded to earl 
the repreeeniative of the MiDlstry for oral evicJeaee, It became 
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possible to implement the assurapce within a few weeks' time just 
a. day before the oral evidence. This sequence speaksitaeH aDd 
d9es not need any further comments. The Committee further 
. regret that while most of the information had been colJected by 
November, 1983, it was stm considered approp11ate to make. a 
request for dropping the assurance. In fact the right course for 
the Ministry should have been to submit the infOl'mation in batches 
as recommended by the Committee in their Tenth Report 
(1984-85) .. 

26. The Committee are of the opinion that the casualness in 
dealing with this assurance 'was apparently due to lack.of proper 

"', appreciation of the importance of the task on the part o~ the 
. otllcers concemed. The Committee recolhmend that the officers 

entrusted with the Parliamentary work should be given speCial 
reorientation in regard to the responsibility of the Department 
towards Parliament; its institutions and procedures and suitable 
guidelines Ilaid down for them inter-alia to keep the Minister 
Informed from time to time of the progress in each case. . In this 
connection, the Committee take note of the steps taken recently 
by the Secretary 'of the Department and hope that situation of this 
kind would not be repeated in future. 

N £w 1>Bt.H:l; 
December 16, '1985: 

B. K. GADHVI, . 
Chairman, 

Commilttee Oft Governm~t A~~urafl.ces. 

Agr4h4yana 25,-1907 (sciJC4).· 
• I 



MINUTES 

Minutes of the Third Sitting of the Committee on Govef'nment 
AslUt'cinces -held on 10 July, 1985 in Committee Room No. 'B', 
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hours to 11.51 hours. 

'. • 
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• 
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,Shri L. D. BonMlI-Dy. Director General (M.D.) Postal Ser-
vice Board 

Shri S. Balasubramanian-Director P and T Postal Service 
Board. 

I 
i , 

. 2,' The Committee took evidence of the representati.ves of the 
Ministry of Communications (Department of Posts)' in connection 
with' the nop-iplplementationof the assurance given on 3rd May, 
1983 'during the Eleventh Session of Seventh Lok Sabha in reply 
,to US~ ~o. 9837 regarding Post Offices working on Sundays and 
.Postal holidays. 

3. At the outset, the Chairman drew att.~ntion of the witnesses 
, to the provisions of Direction 58 of the .ections issued by the 

'Speaker" Lok Sabha, under' the Rules of Procedure and conduct 
of Business in Lok Sabha. Thereafter, the Chairman made the fol-
lowing observations: - , 

"We have been informed by our Secretariat that your Minis-
try forwarded a ,statement ' giving -the information in 
fulfilment of the aforesaid assurance yesterday afternoon 
(9th July, 19&5). As you may be aware, 'the assurance 
will be deemed to have been fulfilled after the statement 
is laid on the Table of Lok Sabh'a and possibly you must 
be proposing to have it laid during the ensuing session 
(3rd Session of 8th Lok Sabha). We hope that the state-
ment gives full and complete information as prom'sed 

, by .the Minister in his reply. Before we start the. dis-
cussion, I would request you to give a general statement 
'giving the reasons for delay" tn implementing the assur-
ance and even making a request for the dropping of thf' 
assurance.' , 

4.]n reply, the Sectetary, Department of Posts, Ministry ~j 
Communications stated as follows:-

'''When our Minister. made an assurance"' on the floor of Lok 
Sabha and stated thatt"he would be giving certain infol'" 
mation regardng the post offices t'0~~ng on holidays. 
it was definitely our intention to honour the assurance. 
But duri~g the time when the matelial was being collec-
ted, it was noticed that the information to be collected 
was voluminous and. therefore, the concerned officer- at 
that time had some doubts and had some discussions 
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... 
whic.h were rather unfortunate because it" is' quite' obvi-
ous when the Minister had made an assurance to the 
Parhainent, this had to be carried out and' the delay in 

.... fulfilling this assurance is very deeply regretted. In 
fulfilment of the assuranee. giv,en by the Minister, we 
have ~n able to furnish ipformation to you, and we're 
so~rl that we a~ late and we would like to' apure the 
Cnalrmtp and others he.re that on similar mattet:S the 
Department w.i11 be taking all .care··to see that the 881ur-
ances are invariably fulfilled in propel' time." 

5. The Committee enqui'rcd from the witnesa' about the precise 
steps that had be~n taken by the Ministry to collect' the requisite 
information. for i~lplementl:ltlon of the assurance and als~ the stage 
when the Ministry felt that the. requisite information was too volu-
minious. If'he witness stated:-' . 

"Immediately after o~r Minister gave the assurance in the 
Lok Sabha, action was ·taken to address all the Heads of 
Postal Circles all over India fc1t the iriformatioD. FolloW-
ing our letter;' we startefi getting the information, the 
first one on 13-5-1983 from certain Heads. . They wanted 
further clarification. There are certain Post otftces which 
are departmental, certain other which' are extra-depart-
mental, there. are certain telegraph c:»ftices. Post Oftices 
do not work on Sundays; but telegraph offices work ..... . 

In the pro(.'eSS of answering these queries some time was un-
fortunately lost and at that time the then officer who 
was handling this case conSidered that the matter was 

. voluminous and 'W:u running into lots of pages. /80, he 
thought it fit to come back to the Minister.'" . 

6. Asked about the date wtien the advance copy of USQ No. 
9837 admitted for answer on 3-5-1983 was J:eCetved by the MiruJt..y 
and the 'action taken tn collect the requisite information tP Ulswer 
the question, the wLtness stated: . . • '. ". . . 

"The advance copy of the question wu received on U+1983. 
We wrote to,all Heads of eiides on ~1983 .. They had 
in turn to g~t the informatiOn from subordinate postal 
diviJlons. So lOme of them wrote back to them (Helda 
of Circles) and some of them toOk .action after some time 
ami.. then "we received certain queries about what type 
of olltces sbouM be included etc." 



l~ 

7. Asked further about the dates when different Heads of~Circle6 
sent the requisite, information and the date when the, Department 
of Posta made a request to the COlfllllittee to drop the • assurance 
on the plea that the infor~tion was voluminous the witness ' I 
stated:-

"Worma~ion was received as a result of our letter of'5.5-83 
lrom some circles. Some of them were complete and 
lOme wer~ not complete. Therefore, thiS matter was then, 
discussed '~nd the matter was explained in a note to our" 
owu Minister, Mr. Patil 'who made the assurance to Par-
liament. It was brought to h1s Dotke Ql1 19-11-1983. We 
sought the Minister's pennisslon to refer it ,back to the 
Committee and request that the assurance may be d,rop-
ped. This was agreed to and thereafter we wrote to the 
Committee.'" 

8. ,'The Committee desired to know that between 5.5.1983 when 
the Department wrote to Heads of Circles to furnish ·requisite infor-
~tion and 19.11.1982 when the matter was placed before th~ 
Minister for approaching the Committee agree to drop the 
assurance i.e. during the intervening period of six: months, what 
efforts were made to procure the information, the witness replied 
that the Department-issued reminders and gave clarifications 
sought by the Heads of Circles (Posts). 

,-, 

t. When asked about the efforts made to implement , 'the asaur-
'ance indicating the datas chronologically and details of action 
taken on such dates, the witness replied that the information W85 

DOt r9cUly available and the same willb~ furnished to the Com--
mittee subsequently. 

10. Asked whether a reference was made to the Directors of 
Post Oftlces in various States to collect the information and it 80, 
how many of these States furnished the 'information before. 
19.n.19M and how many of them did not respond to the request of 
the Departmept, the witness stated that such information ~as also 

, Dot readUy .vallable and the same ,would b4t eollected and furntshed 
to the Committee later. 

11. When it wa.polnted out by the ~ttee that on 3.5.1983 
in the reply prepand by ~e Ministry to the Unstarred Question 
under reference, the Minister bad atated that "The infonnation is 
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being collected and wut be laid OIl the Table of the. HoUle" which 
meant that by that time the procell of. collecting the inl~rmati9D 

had 'already begun whereas the Ministry sent their ftrat' communi-
cation to Heads of Circles etC. on 5.5.1983 i.e. 2 days after the datct 
of reply for collecting the requisite information, the witness ex-
plained ::.-

~ 

"1 would like ~ etarify. When this.·Unatarnd Question 'came 
to us, at that stage 'we decided that some information 
could be given straightaway and in respect of some 
. other, we have to collect it from 'other sources. It 
.hould be vie1ledthat when this reply was given, the 
intention was tn 18y that the information wu beinI 
collected, that is, in the process of being collected." 

12. tn reply to Another question, the witness explained:-

"The words a~ 'being collected', as .explained by the Han. 
~Member, the 'intention here was only to ,collect it and 
then place it before the Kouae," 

13. Asked About· the mechanism in the Department pf POlta to 
deal with the Parliamentary matters and the level at whieh the 
decisions were taken, the witness stated:-

"()ur offke IS divided lnto a number of branches anf ea.c:!h 
branch maintains a register of all references from MPs. 
or MLAs. or matters relating to Parliament questlorllJ 
and a watch i1l kept by the Section <1ft\cer or the Branch 
Officer and evo!n at the level of Secretary. the ~ 
isheing looked into every now and then. But in thll 
particular case, probably because the reply wu given, 
. a total watch on the implementation of the UlUtance 
Jleems to have been overlooked." 

14. When asked about the efforts ~a~ to do away with this 
k~d,()f laxity prevalent 'in the Department. the wttnas atated:-

"Deflnitt!ly. All the ofttcers concerned have been informed_. 
that t~re ha~ been a slackness in the particular case· 
They have been caut.ioned to see that all the pendlng 
eases are reviewed and that note is taken ~ of anyt'hlng 
which is unduly . delayed 80 that 1\ similar thine doell· 
not ocellf.·' 

........ ~ . 
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.15. The Commit~ee enquired ~urth,er as to why actiQllin .this 

case was not· 'taken .to unplement the assurance by laying the infor-
mation in suitable batches as it w~ eonsidered to 'be valutn4nous 
in terms of the eatlier recommendation of the Committee onGOv-

~ ernment Assurances (1984-85) contained in par~ 5.1 of their Tenth 
Report, namely, Lhat if the information required to be furnished 
in fulfilment or the assurance in question was very voluminous 
and likely to involve considerable time, ~ Mini~try mIght imple-
ment the assuranc by laying the information' in convenient batch-

·;es. In reply, the witness. informed the Committee as under:-

"As ·1 mentioned earlier &orne portions. were being conected 
and We had some information in relation to one or two 
StP.t.cs. At that there was a written communication to 
thE' Committee on Government Assurances and also per-
~onal repr~ntation from the Officers coneerried so there 
seem~ to be lack of follow up. Officers felt that it might 
be dropped. The Officers who attended it at that time 
they felt tha.! .the informatjonwould be voluminous and 
they thought it. would be dropped." ~ 

16. When the Committee pointed out that the first request of 
the dep~rtrqent for dro~inr. of the' assurance ha~been rejeded by 

• the Committ~e, the witness replied that it was a rilis-guided effort 
en the p~rt of cOIyerned offi(:er to ge~ it.dropped .. ' 

17. The Committee further point~ o~t that when once the re-
quest of the Ministry for dropping the assurance was not accedl.>d 
to by the C.ommittee, why efforts were not ma'de since then to 
col1~('t the information. the witness then stated:-

"After August 1!)8~ efforts l1ave Dee!! made to collect the 
information from the Circles from where we had received 
incomp1ete information. As I mentioned earlier, let me 
again say that thi!! work not being done in the previous 

. . one and. a half vears -Was not justified. It should have 
beer done. If w~ had put a little extra effort we 'would 
have been ahle to complete .it." -

, 18: ".;~ CommittE.'C then pointed out that the post offt~and 
letter bo...ces fronr the basic structure. of the Departmen,t of Post!! 
and still the inr~atlon 1.-- not avaUableaQout the~. the wttness 
r~ed~-
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. All over India there are'1,1,,000 post oftlces. 'The timings of 

these 'POSt oftlces is fixed IIf:COI'dtn, too the receipt of the 
mail by train or pJane and tbis work of fixing time is 
done by a large number of subordinate oftlcei and not' 
by us." 

1~: Asked "bout the criteria for .opening Post Oftlces onSwufaYs 
and nolidays, the witness repUed:- ' 

"Formp.rlf certain post offices .-sed to be kept open on Sun-
days and holidays. Some four-ft~ years back a revie'Y{ 
was done and we found the' amount of traJftc generated 
on'Sundays and, holidays is low and, 88 such, It was not 
considered necessary to keep these Post Oftlces open 

:/ on Sundays and ho1i~ys. Only· some telegraph oftlcet 
and night post offices are kept open On Sundays and 
holidays." . .. 

20. The Committee them asked that if it was so then why did the 
I 

Departm~nt reply in the aftlrmative to the question of post of8cea 
peingopened on Sundays and holidays i118tead of· replying in 

• negative in their written answer. 'nte wi~ness 8~ted:-

"The guestion was whether there were ~c!,poS't offtces 
which worked on Sundays and holidays and the .nswer 
was in the aftlrmative." /" 

21. Asked about da~ from which theae Post ofticelt·cfjJlcontinued 
t:O open, on Sundays and postal holldMys, tbe witnea replied that 
he would cheCk up andfur~i!h the informatioc to thE' Committee. 

22. T~ Committee the-n dd;ottmd. 



Min.ute, of the Eighth Sitting of the Committee on GotIern.ment 
AUUlrGnceB held on 18 December, 1985 in Room No. 143, Third Floor. 

Paroliament House, New Delhi . 

The C~ittee mM on Wednesday, 18 December, 1985 from 
1S ,,30 hours to 16.15 hours, 

PRESENT 

Shri B. K. Gadhvi-Chalnnan' ....... 
,~ 

2. 'Shri T, Bala Goud 
3. Shri J agannath Prasad . .. 
4. Shri Virdhi Chander Jain 
5. Shr! Rahim Khan 
6. Shri Channaiah Odeyar -
7. ShriKeshorao Pardhl . 

Sa:ur.wAT 

Shri C. K. Jain-Chief Emminer of.Qu.utions 
. Shri D. M. Chaman-Sen.im Examiner of QueBtion, 

2. Th'!! Committee considered their draft Third Report and adop-
ted the ·same. The Committee authorised the Chairman to present 
the Report on Thursday, 19 December, 1985. 

3. The Committee decided to undertake on-the-spot study tour 
to Hyderabad, Trivandrum, Goa and Bombay from about 8 to 15 
January, 1985 .. 

Th. Commoittec then culjout"ft.ed. • 

. ' 
. ~ ... Ie . 



APPENDIX 

(Vide Para 1 of the Report) 

LOK SABHA. ~ 

UNSTARRED QUESTION NO. 9837 
to oe Q.1Iswcred on 3Td M4~, 1983' ----- ----Vaisakha 13, 1905 (SakQ.) 

PoW OIIlees wOMq OD Sundays ... d Poatal HoUday. 

9837. SHRI CHINTAMANI JENA: Will the Minister of COM· 
MUNICATIONS be pleased to state: 

(8) whether there aresOtne post oftlces all over the country 
which function on Sundays. and Postal Holidays; 

(b) if so, the names of such post offtces and their working hO\ln 
all Sundays and Postal Holidays tri. the yean 1980, 1981, 1982 and 
1983; 1, 

(C) Ilre there lome letter boxel in the country which have c~· 
anees of daks on Sundays and Postal Holiday.; and 

(d) if so. the numbf.r of such lettet' boxes in the country, with 
.State-wise list! 

ANSWER 

.DEPUTY MINISTER OF COMMUNlCATIONS (SHRI VIJAY 
N. PATn.): (a) and (c). Yes, Sir. , 

(b) and (d). The ¥Ormation is betn, collected and 'Nill ~ laid 
on the Table of the HoUle. 

17 
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